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         None present for the appellant. Learned Authorised 

Representative (AR) for the Revenue submits that the issue has 

already been decided by this Tribunal vide Final Order 

No.21107/2023 dated 13.10.2023 and the present appeal may 

also be decided on the same line. We find that the issue involved 

in the present appeal is decided by this Tribunal. Consequently, 

following our earlier Final Order dated 13.10.2023, this appeal is 

disposed of by way of remand. 

(Dictated and pronounced in Open Court.) 
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